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  IN THE INCOME TAX APPELLATE TRIBUNAL, 
KOLKATA-RANCHI ‘e-COURT’, KOLKATA 

 [Hybrid Court Hearing] 
 

Before Shri Rajpal Yadav, Vice-President (KZ)  
& 

Shri Rajesh Kumar, Accountant Member 
 

I.T.A.  No. 22/RAN/2021 
Assessment Year: 2010-2011 

 
Deoralia Developers Pvt. Limited,............ Appellant 
Shop No. 18, Shanti Bhawan, Bank More, 
Dhanbad-826001, Jharkhand 
[PAN:AADCD6222B] 
 -Vs.- 
Principal Commissioner of Income Tax-3,..Respondent  
Kolkata, 
Aayakar Bhawan,  
P-7, Chowringhee Square, Kolkata-700069 
 
Appearances by:    
Shri R.R. Mittal, A.R., appeared on behalf of the assessee  
Smt. Rinku Singh, CIT, D.R., appeared on behalf of the 
Revenue  
 
Date of concluding the hearing  : October 16, 2023 
Date of pronouncing the order : October 18, 2023 

 
O R D E R  

Per Rajpal Yadav, Vice-President (KZ):- 

The assessee is in appeal before the Tribunal 

against the order of ld. Principal Commissioner of Income 

Tax-3, Kolkata dated 19th March, 2020 passed under 

section 263 of the Income Tax Act in A.Y. 2010-11.  
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2. Ld. Counsel for the assessee submitted that since 

ld. Assessing Officer has not made additions on the 

issues for which proceedings were relegated to him, 

therefore, assessee does not want to pursue this appeal 

and it be dismissed as withdrawn. 

 

3. The ld. D.R. would not have any objection because 

the appeal is being prayed to be dismissed as withdrawn 

by the appellant. Accordingly this appeal is dismissed. 

4. In the result, the appeal of the assessee is 

dismissed. 

Order pronounced in the open Court on 18.10.2023. 

 
Sd/-      Sd/- 

   (Rajesh Kumar)         (Rajpal Yadav)                           
Accountant Member       Vice-President         
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